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'CENTRAL ADMINISTRATIVE TRIBUNAL
- CHANDIGARH BENCH

CHANDIGARH

o.-A.*-N@,o:60/oo999/2014 Decided on: 10.11.2014

Coraim: 'Ho'n'b'le Mr. Sanjeev Kaushik, Member (J)

Hon’ble Mr. Uday Kumar Varma, Member (A)

SurlnderSmgh son (of Blrbal Singh, resident of Kundu leas S-9, Saket

1. Unlon of Indi
Commission,

Extension, Azad Nagar Hisar, District Hisar.

.......... Applicant

I‘ : Versus

|a through Secretary to Govt. of India, Staff Selection.
Department of Personnel and Training, New Delhi.

2. Staff Selectlon Commission, Department of Personnel and
~ Training, North Western Regional Office, Block-C, Kendriya Sadan,
Sector 9-A, Ground Floor, Chandigarh through its Deputy Regional

. Director.

3. Deputy Re}glonal Director, Staff Selection . Commission,

Department

jof Personnel and Training, North Western Reglonal

- Office, Kendriya Sadan, Sector 9-A, Ground Floor, Chandigarh.

o

..... .Respondents

Present: | Mr. :Senjeev Kodan, counsel for the applicant

Mr. D!

R. Sharma, counsel for the respondents

Order (Oral

By Hon'ble Mr. Slanjeev Kaushik, Member(J)

1. Challenge h

erein to a show cause notice dated 06.08.2014

(Annexure A-7) whereby the applicant has been called upon to

explain as t‘o why his candidature for Combined Graduate .Level

+
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" the case”.
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—

' fma|pract|ce/unfa|r means.

il

’.-'Learned counsel for the appllcant submits that earluer also the

M

j_ap:p‘l}icant alof‘rpg with some other candidates' was served with a

: i A .
charge sheef_tj and was given punishment of debarment from

'appearing-'*i’n‘}SSC Examination for three years against which he

approached thls Tribunal by filing O.A. NO. 1640/HR/2013, which

was disposed)of with a d|rect|on to the respondents “to give him a
I

‘fresh show cause notace to. the applicant giving full details of the

'ir

aIIeged malpractnces and the detalled modus operandi adopted by
the respondents in coming to thts conc|u5|on -and- after considering

l
the representation submltted the final orders may be passed in
j, .

b

H
il

. Learned coun‘sel for the applicant contends that now a fresh show-

1
4t

_cause nOtiCeihas been issued to the applicant to which he has filed

e

reply. Ho’wé&er, no decision, whatsoever, has been taken in the

!
.

matter. He iﬁu-’r’ther 'submits__that an identioal matter (O.A. No.

. 5'29[HR[2'01»3 titled Pardeep Kumar Vs. Union of India &

i

Another) has been decided by this Court on 17.10. 12014 and the

v'appllcant wouId be satlsfled if the O.A. is disposed wuth a direction

to the respogdents to consider his claim in the I|ght of the decision

aforementioi'"}‘ed and take a view thereon within a stipulated

1

period.

!
i
4
b
i
1




3-° 0.A.N6.060/00999/2014

4. Issue notice to the respondents. -

‘5. Mr. D.'.R.'Sna':rrn'a, learned 'S-tanding Counsel, accepts notice. He

. 'doés"not‘ 'obﬁ

ect to the disposal of the O.A. in the requested

i

. "mar‘i”ner but further submits that the respondents may be granted

| reasonable time to take a_ view in the matter.

. Accordingly,

lwe dispose of the O.A., with a direction to the

‘ respondents to consider the claim of the applicant in the light of

the decision 1rendered in the case of Pardeep Kumar(supra) and

tak"ea view fwithin a period of three -mcjnthns from the date of

"receipt of a .*:c.opy'_of this'drder. . If the applicant is found to be

“similarly circumstanced as the applicant in the aforementioned

~ case, the beneﬁt of the deC|S|on in that case may be extended to

him otherwuse a reasoned and speaking order be passed with a

copy to_the appllcant

. Needless to say that we have not expressed any opinion on the

merits of the/lcase.

- 8. Disposed of accordingly. No costs.

(UDAY KUMAR' VARMA) (SANJEEV KAUSHIK)
MEMBER (A) | "~ MEMBER (J)

PLACE: Chandlgarh
Dated: 10.11. 2oﬂ4
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